
V AtSAntA t.i,14'6' (SAfA) 
, ' , 

THe MINISTBa.' OP p~aLIA .. 
MENTAlY APFAlltS AND TOUR.ISM 
(SI$I H. K. L~ , BHAGAT) : (al lTDC is 
not Norlina any hotel{restaurant in foreicn 
countrieJ· , 

(b) and (c). Does not arise. 

(d) No. Sir. 

~e) Does not arise in view of (d) above. 

Permlslion to HiDd.stan Lever Limited ' 
to Retain Sabsldlary Statal to Untle,er 

8484. SHRI SODE RAMAIAH 
Will the Minister of FINANCB plea!.ed to 
state : 

(a) whether Government have received 
any representation deoundin& roconsident. 
tiOD of the permission granted to Hindustan 
Lever Limited to retain its subsidiary 
status to Vail ever PLC (U.K.), and 

\ b) if so) tbe reaction of Government 
thereto? 

THE MINlSTBll. OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA.R.Y): (a) Yea. 
Sir. Suggestions bave been received from 
some quarters for recoDsideration of the 
permission sranted to Mf 6. Hinduatan 
Lever Limited under Section 29(2,(a) of 
FEllA, 1973 to retain S 1 % non-resident 
interest. 

(b) There ia no provision for review or, 
reconsideration of a permission lJiven under 
FBRA., either in tbe Act or in tbe luide-
1 inea framed thereunder, excep' if the 
company violates the stipulation/conditiooa 
of the' appro vat 

Mea:.nlres to PreYeDt laco.e'tax Evasioll 

841S. SHRI SANAT KUMAR 
MANDAL: 

SHlU ANAND SINGH : 

Will the Minister of fINANCE be 
p.leased to ilato : 

(a) whetber his at'tefttion bal, been 
dra~ to the news it.cm captlODCd' ~~B1ue&\ . 

IT :catell in docad'eI·'· a_inl' ,int', he 
'E<=oaotaic Times' New Delbi 01 tho 
16 February, 1986; , 

(b) ir so, tht facts.of the ,aso; 

(c) the reason why the local Income-
Tax authoritiei remained dormant Over 111 
these years and &ud1 fraud could riot be . 
detected by them earlier; aDd 

(d) the remedial measures at depart-
mental leVel proposed to be taken to 
prevent such Income-Tax evasion and 
fraud ., 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FINANCB '(sHRl 
IANARDHANA POOJARY) : (a) and (b). 
Yes, Sits. On the basis of information 
lathered, tbat substantial sbare boldinJ 
was allotted in fictitious names by MIa. 
Nalarjuna FertiJizers & Chemicals Ltd., 
Hyderabad in tbeir private placement 
issue, ,carches were conducted by tbe 
Income Tax Department on 13th February, 
1986 at Bombay and Hyderabad in the 
caSes or MIs,' Nagarjuna Fertilizers " 
Chemicals Ltd. and other, connected 
persons. Searches resulted in the discovery 
of, prima lac/I, manipulation in issue of 
share scripts of face, value of over Rs. 2.54 
aores apart from the seizure of other 
prinul facie, unaccounted assets worth 
R... S lakhs approximately. 

Cc) and (4). Preliminary investigation. 
were carried out by tbe Income Tax· 
Department in December, 1985 and the 
fraudulent transactions were detected even 
before tbe formal commencement of 
business by the company. Hence, thero is 
no delay in takiQI the necessary action. 

AI aDd when specific infonnatloD it 
rc~cived or collected otbcrw.ile about such 
(ax evuioD, In com 0 . Tas Departmoot 
cQnducta survey/searcb oPerations to : 
unearth the sante. ' . 

' .... DCf •• Assistance SO .... t.:by Ge,.,.. 
meat of Ort ••• for New Scheme.' 

Floltl .. of Do .. 

8486. SHRI ANADI CRARAN DAt : 
Will the Minister of ANA NCB be plealed 
to Itate : 




